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INTRODUcnON 

~ I, the Chairman of the Public Accounts Committee, as authorised by the 
Committee, do present on their behalf this Seventy-Ninth Report on action 
taken by Government on the recommendations of the Public Accounts 
Committee contained in their 49th Report (Tenth Lok Sabha) on Braham-
putra Board, Guwahati-Idle outlay. 
2. In this report the Committee have expressed their concern over the 

. delay in the completion/updating of the dif{erent .parts of the Master Plan 
for control of floods, bank erosion and improvement of drainage in the 
Brahamputra Valley. Since the implementation of the projects included in 
the envisaged plan are expected to create a profound impact on the 
development of the entire Region the Committee have desired that the 
Ministry of Water Resources should ensure that earnest efforts are made 
by all concerned to complete the remaining activities of aH the three parts 
of the Master Plan so that its eventual clearance by the Ministry is 
considered expeditiously . 

. -J. While taking note of the fact that an expenditure of about Rs. 64.77 
-crores have been incurred upto March, 1992 on the various activities 

undertaken by the Brahamputra Board since its coming into being in 1981, 
the Committee in their earlier Report, had expressed their unhappiness 
over the unsatisfactory resulis achieved by the Board. Pointing out that a 
substantial percentage of the expenditure incurred by the Boud on certain 
specific projects where for non-survey purposes, the Committee in this 
Report have rejected the contention of the Ministry that the expenditure 
was justifiable. They have desired that the Ministry of Water Resources 
should look into the matter and take necessary measures with a view to 
streamlining the working of the Board and eliminating the posSibilities of 
avoidable and infructuous expenditure. 
4. In their earlier Report the Committee had recommended an enquiry 
with a view to fixing responsibility for the undue -delay of _bout five years 
on the part of the Brahamputra Board in getting eight defective imported 
sets of micro earthquake recorder equipments repaired. In this Report, the 

-' Committee have found that the enquiry conducted by the Ministry has 
confirmed certain vital omissions in the terms and conditions 01 the 
contract contained in the supply order to the company, nature of the 
equipment selected for import disregarding the typographical conditions of 
the area and availability of personnel with the Board, etc. Taking a serious 
view of these omissions, the· Committee have· recommended that the 
Ministry of Water Resource~ should take appropriate remediaVcorrective 
measures so as to obviate recurrence of such cases in future. 

(v) 



(vi) 

s. The Report was considered and adopted by the Public Accounts 
eemmittee at their sitting held on 19 December. 1994. Minutes of the 
sitting form Part' II of the Report. 
6. For facility of reference and convenience, the recommendations of the 
Committee have been printed in thick type in the body of the Report and 
have also been reproduced in a consolidated form in the Appendix- to tl;.."" 
Report. . 
7. The Committee place on record their appreciation of the assistance 
rendered ·to them in the matter by the Office of the ComptroUer and 
Auditor General of India. 

NEWDEUlI; 
20 December, 1994 
29 Agrahayana, 1916 (Saka) 

-Not appended. 

BHAGWAN SHANKAR RAWAT, 
Clttlimllln, 

Public Accounts Committee. 

• 



CHAPTER I 

REPORT • 

This Report of the Committee deals with the action taken by Govern-
ment on the recommendations/observations of the Committee contained in 
their 49th Report (10th Lok Sabha) on P..aragraph 49 of the report of the 
Comptroller and Auditor General of India for the year ended 31 March, 
1991 (No. 11 of 1992) Union Government (other Autonomous Bodies) 
regarding 'Brahmaputra Board Guwahat.i-Idle outlay'. 

2. The 49th Report which was presented to Lok Sabha 011 29 April, .1993 
contained six recommendations/observations. Action taken notes on all the 
recommendations/observations have bccn received from the Ministry of 
Water Resources. The action taken notes have been broadly categorised as 
follows: 

(i) Recommendations and obscrvatons which have been accepted by 
Government: 
SI. Nos. 4. 5 and 6 

(ii) Recommendations and observations which the Committee do not 
desire to pursue in the ligh t of the replies. received fro~ Govern-
ment:' 

-NIL-
(iii) Recotnmendations and observ.ations replies to which haveilot been 

accepted by the Committee and which require reiteration: 
SI. Nos. 1, 2 and 3 

(iv) Recommendations and observations in respect of which GovCQ1-
ment furnished interim rcplies: 

-NIL-
3. The Committee will now deal with the action ta~en by Govel11llJ,e'nt 

on some· of.. ,their recommendations and observations. 
Delay in completion of Master Plans 

(SI. Nos. 1 & 2 - Paragraphs ?P & 71) 
4. The Brahmaputra Board was constituted under the Brahmaputra 

Board Act i980 and it came into being on 31 December, 1..~1 With· the 
object of preparing a Master Plan for the ~ntrol of floods, SInk erosion 
and improvement of drainage in the Brahmaputra valley keeping in view 
the development and utilisation of the wlUer resources of the vaney for 
irrigation. hydropower. navigation and other benC?ficial purposes. The 
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Board started functioning at Guwahati from January, 1982. In 1983-84, the 
jurisdictioh of the Board was extended to-the Barak ValleYOf Assam and 
all the.-states of the North-Eastern Region either in full or in part. The 
Master Plan was to be prepared in three parts namely, Part-I pertaining to 
the river Brahmaputra. Part-II pertaining to the river Barak and Part-III 
pertaining to the tributaries of Brahmaputra and rivers of Tripura. 
Expressing their concern over the delay in preparation of the Master Plans, 
the Committee in Para 70 & 71 of their 49th Report (10th Lok Sabha) had 
recommended: 

"In the absence of effectively harnessing the huge water resources 
of the north-eastern region. this region has perpetually been beset 
with acute and complex problems of floods, bank erosion and 
drainage congestion. With a view to overcome the havoc created by 
these uncontrolled water resources and to utilise them for irrigation, 
hydro-power navigation and other be.neficilll purposes, the Govern-
ment of India constituted the Brahmaputra Board on 31 December, 
1981 to carry out surveys and investigation in the Brahmaputra 
valley (including Barak Valley) and prepare a Master Plan for 
control of floods and bank erosion and improvement of drainage in 
this valley. The Board was also to prepare detailed reports and 
estimates in respect of dams and otehr projects proposed in the 
Master Plan, as approved by the C~ntral Government and to 
undertake the construction and ma~ntenance of the approved 
projects. Due to enormity of the task,-the work of preparation of 
Master Plan was divided into three parts: Part-I dealing with the 
main stem of the Brahmaputra river; Part-II dealing with the 
Barak river and its tributaries; and Part-III dealing with the 
tributaries of the Brahmaputra and the rivers of Tripura. The 
targeted dates of preparation of these three parts of the Master Plan 
were December, 1986; March 1988; and March, 1990 respectively. 
While Parts I and II of the Master Plan were prepared and 
submitted to the Ministry of Water Resources and concerned State 
Governments. etc .• almost within the target dates, the Committee 
ate unhappy to fi'nd that the preparation of Part III of the Master 
Plan lS yet to be completed even after a lapse of three years from 
the target date in March. 1990. What is more disquieting is the fact 
th~t eyen the updating of the Parts I & II of the Master. Plan 
submitted as early as in December. 1986 and March, 1988 respec-
tively on the basis of comments received from various quarters still 
remains . to be achieved. The Committee are unhappy over the 
abnormally long time taken in the completion of the different parts 
of the Master Plan. Keeping in view the enormous benefits 
envisaged to the entire region in the implementation of the Master 
Plan. the' Committee emphasize that concerted efforts should be 
made by all concerned to urgently complete the remaining activities 
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on all the three parts of the Master Plan so tbaths eveDtuaI· 
clearance by the Ministry is considered. 

The total estimated expenditure on the execution of the three 
facets of the Master Plan is of the ()rder of Rs. 55,333 crares, and 
the break up of this expenditure for parts I, II and III is Rs. 32,085 
crores (1983 price level). Rs. 2500 crares (1988 price level) ind 
Rs. 20,748 crores (1992 price level). Obviously, these .estimates will 
further escalate if thesc are recalculated at the current prices. 
According to the Ministry of Water Resources the· updating of Parts 
I and II of the Master Plan would be completed by March, 1994 and 
March. 1~93 respectively. Further the work on the completion of 
Part III of the Master Plan would be completed by March, 1993 and 
overall investigation of Part I and t.hose !Jf the tributaries of the 
Brahmaputra would be completed by March, 1995. The quantum of 
the achievements made thus far in the finalisation of the different 

·faccts of the Master Plan clearly· reveals lack of urgency and 
serjousness on the part of the concerned authorities. The ~ommittee 
emphasize that serious efforts should be made to complete the 
pending activities of formulating the Master Plan in accordance-with 
the aforesaid forecasts. In view of the enormous financial requir-
.ments or the execution of the Master Plan, a comprehensive scheme 
should be chalked out by the Ministry of Water Resources in 
consultation with the other concerned authorities for a phase-wise 
execution of the Master Plan. It is understood that the part of the 
financial requirements arc proposed to be met by taking. assistance 
from the Global Investment Fund. The Committee urge that alt 
necessary steps to tic up this assistance should be taken well in 
advancc. Meanwhile efforts should be continued to be made to 
resolve the objections raised by various State Governments expediti-
ously so that there is no slippage on this account. The Committee 
would like to know the details in this regard." 

5. The Ministry of Water Resources have in their Action. Taken Note 
stated: 

"Updating of the Master Plan Part I (dealipg. with tbe main :stem 
of Brahmaputra river) is in progress. As the flood management 
measures of the main stem is closely interlinked with those of its 
tributaries covered under the, Master Plan Part-III (dealing with 38 
tributaries of .Qrahmaputra arid 8 rivers of·:rripura) iUs essi;ntial to 
inte~ate both' the Master Plans. The job of integratmg the flood 
management measures could be taken up in right earnest from 1993 
after completion of Master Plan of t.he tributaries and is targeted for 
completion by March. 1996. . 

Updating of the Master Plan Purt-I1 (dealing with the river Barak 
and its tnbutaries) is scheduled for completion by October,. 1994. 
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Uedating of Master Plan. Part-III, based on the comments 
received from the concerned State Government and Departments of 
.Central Government. is being carried out alongwith Master Plan, 
Part I and is scbeduled to be completed by marcb, 1996." (Para 70) 

"Brahmaputra Board have intensified its efforts to complete 
updating the Master Plans in accordance witb tbe schedule and tbe 
same bas been incorporated in the annual action plan of tbe Board 
for the year 1994-95. 

Execution of the Master Plans is the responsibility of tbe 
concerned State Governments having. territorial jurisdiction over the 
Brahmaputra and Barak Valleys. Financial allocations bave been 
made to individual States by the Planning Commission under Flood 
Control for flood management within tbeir respective territories and 
the State Governments have been advised to implement tbe Master 
Plans by fixing priorities and in accordance with the availability of 
funds at their disposal. 

Eight major storage projects are under investigation by the 
Brahmaputra Board. These are mega projects and would need 
subs~llntial investments. As a starting point; one of the three 
projects viz, the Tipaimukh Multipurpose Project in the Barak 
Vall", was Posed for financial assistance to the Global "Infrastruc-
ture Fund· (GIF) of Japan. Ministry of lVater Resources bas been 
pursuing the States of Assam: Manippr and Mizoram to permit 
Brahmaputra Board to complete investigations for rehabilitation 
works on account of submergence due to construction of the 
Tipaimukh dam. Recently some positive indications from the 
Government of Manipur have been received. 

Ministry of Water Resources has been pursuing with the Govern-
ment of Arunachal Pradesh seeking their concurrence for 
Brahlnaputra Board to undertake investigations concerning environ-
mental impact assessment for Dibang and Subansiri Multipurpose 
Pzojects and complete their detailed project report. The projects in 
paits of as a' whole can be posed. for funding only after detailed 
ptojed Teports and Ma~ter Plans have been formulated." (Para 71) 

~·As regards the latest position in respect of Master Plan Part-II, the 
Ministry or-Water Resources in a communication dated 6.12.1994 stat~:-

., ... all field invc5tigations concerned with the updating ot the 
Mastel Plan, Part-II have been completed by October, 1994. The 
fiqal report is under preparation." 

'1. In their earlier RepqIt the Committee had observed that the achieve-
meats made in the ftDalisation of the different facets of the Mastel' Plan for 
control of fIeods, bank erOsIon and improvement of dralnap la the 
Brahmaputra valley dearly revealed lack of urceocy and seriousness On the 
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part of the con_rned authorities. Emphasislq the need for early comple-
tion of pending activities of the Master Plan, the Committee bad recGIII-
mended tbat the Ministry of Water Resources should cbalk out a ccma-
prehelisive scheme in consultation with the other concerned authorities, for ~ 
pbase-wise execution of the Master Plan. The Committee rep'el to DOte 
from tbe Action Taken Note that in further revision of the ICbeduie jiVeD to 
them earUer, the target dates for completion / up-datlq of. the dUferent 
Parts of the Master Plan bave again been extended. As per latest ldaedDle, 
while up-dating of the Parts-I & In will be CJ)mp)ded by March, ,I'" oaIy, 
report on Part n of the Master Plan is sliU under preparation after 
completion of the investigations. Considering the fact- that the initial larJets 
for completion of Parts I to In were fixed as far back as for December, 
1986, March, 1988 & March, 1990 respectively, tbe Committee nant that 
the Ministry of Water Resources bave not been suceesstuI ID eIII1II'Iq 
fmalisation of the Master Plan with the desired depee of urpIICJ md 
seriousness. Since tbe implementation of the projects Indudecl ID the 
envisaged Plan are expected to create a profound impact on the develop-
ment of tbe entire region, tbe Committee would urge the Ministry to ensure 
that earnest efforts are made by all concerned to complete Jhe rem-inlD, 
activities of all the tbree parts of the Master Plan so that Its eventual 
clearance by the Ministry is considerect expeditiously. The Committee would 
like to be apprised of the progress made. 

Expenditure in~urred on investigation of DihaDl & Subaosiri Dam 
Projects 
(S. No.3-Paragraph 71) 

8. Commenting on the level of expenditure incurred on the various 
activities undertaken by the Brahmaputra Board'in the context, of the 
actual results achieved. the Committee in Para 72 of the Report had 
recommended:-

"The Committee note that an expenditure of about lb. 64.77 crores 
has been incurred upto March. 199.2 over the' various activities 
undertaken by the Brahmaputra Board since its coming into~ing in 
1981. The Committee are unhappy to find that tbe resbtts achieved are 
far from satisfactory. For instance, Part-III of the Mas~ Plan which 
was to be completed by March, 1990 is yet to be colJlpleteQ. The 
Board' has not undertaken execution ot' any of, tbe flood prQtection 
works so far identified in the Master Plan. Inspite of the faCt that 
there is no progress in the execution of Dihang Dam Project and 
Subansiri Dam Project. project reports, for which were submitted to 
the Government in July, 1983. the Board has incurred an expenditure 
of Rs. 11.99 crores upto March. 1992 for the collection of Hyd-
rometeorological data for updating the data incorporated in the 
project reports, submitted in July, 1983. The Board had also taken up 
the preparation, investigation, data collection of 30 identifiei1 drainage 
schemes, out of which it lias been ,"able to submit project reports in 
respect' 6f 7 sch~mes only so far. The Board has taken up as of date of 
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execution of only one scheme viz., tbe setting up of the North-eastern 
Hydraulic and Allied Research Institute. The Committee are distres-
sed to find both time and cost over-runs in the execution of this 
scheme. The Institute originally slated to be completed by March, 
1993 is now scheduled for completion in April, 1994, resulting in cost 
escalations to the tune of Rs. 26.24 lakhs. The Committee find that 
delays in implementation have resulted in infructuous expenditure on 
updating data and avoidable cost and time over-runs. The Committee 
take a serious view of all these aberrations on the part of 
Brahmaputra Board and urge the Ministry to look into the matter and 
initiate necessary steps immediately to improve the working of the 
Board eliminating the possibility of incurring any further avoidable 
expenditure." 

9. In their Action Taken replies the Ministry of Water Resources have 
stated:-

"Field investigations for Part III of the Master Plan (38 tributaries of 
Brahmaputra river and 8 rivers of Tripura) have been completed and 
the reports Circulated to the concerned agencies of Centre and the 
States for their comments in the year 1993. These agencies are being 
pursued by the Brahmaputra Board for suggestions and comments to 
be incorporated in finalising the Master Plan. Special emphasis has 
been laid towards activities related to this Master Plan in the 1994-95 
annual plan to speed up its completion. 

The Master Plans prepared by the Brahmaputra Board and circu-
lated to the States are meant for guiding the States in executing flood 
management projects by them. The responsibility for ,execution of 
flood management works lies with the State Governme:lt!; in accord-
ance with priorities within the limitations of the available funds. 

The Detailed Project Report (DPR) for Dihang and Subansiri 
Projects could not be completed for 'want of clearance from the 
Government of Arunachal Pradesh to permit Brahmaputra Board for 
carrying out investigations to prepare a comprehensive rehabilitation 
plaa and environmental impact assessment for these projects. Ministry 
of Water Resources had taken up this matter with the Chief Minister 
of Arunachal Pradesh to convince the utility and allay their fears and 
concerns about these two projects. Further efforts are proposed to be 
made to get their concurrence. The expenditure incurred after July 
1983 on the collection of Hydrometeorological data is justifiable for 
updating the data base. This helps in preparation of more realistic 
Pl"Oject Reports. • 

The Board has completed formulation of 10 drainage schemes till 
March 1993 out of a total number of 30 identified schemes. The 
remaining schemes are being taken up for finalisation. 
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The delay-in execution of the North-eastern Hydraulic and Allied 
Research Institute. Rudreswar. North Guwahati were due to unfor-
seen reasons. Factors such as the inability of the first contractor to 
coinplete the approach road. necessitating the award of work to 
another contractor and delay in grant of forest permit by the Forest 
Department for undertaking site preparation for the Institute contri-
buted to delay commencing the construction work of the model trays. 
After obtaining forest clearance, the construction work was speeded 
up and the Board has completed the model tray for operation in 
March, 1993. 

Action taken by the Ministry of Water Resources and the 
Brahmaputra Board on various issues as mentioned above have 
resulted in improving the working of the Board and would reduce the 
expenditure to minimum." 

10. Taking note of the fact that an expenditure of about as. 64.77 crores 
had been incurred upto March, 1992 on the various activities undertaken by 
the Brahmaputra Board since its coming into being in 1981, t~ Committee 
in their earHer Report had expressed their unhappiness over the unsatisfac-
tory results achieved by the Board. In this connection, they had drawn 
particular attention to the fact that despite any progress havin& been mad. 
in the execution of Dlhang Dam Project and Subansiri Dam Project, the 
Project Reports for- which were submitted to the Government in July, 1983, 
the Board had incurred an expenditure of Rs. 11.99 crores upto March, 
1992 for the colkction / updating of Hydrometeorologicai data. While 
maintaining that the action tak'en by the Ministry on various issues had 
resulted in improving the working of the Board and in redudlll the 
expenditure to the minimum, the Ministry of Water Resources have in their 
Action Taken reply stated that the expenditure Incurred after July, 1993 on 
the collection of hydrometeorological data for Dibang and Subansiri Projects 
was justifiable for up-dating the data base. ·According to the Ministry, the 
detailed project Reports for Dihang and Sqbansiri Projects could not be 
completed for want of clearance from the Government of Arunachal 
Pradesh to permit Brahmaputra Board for carrying out investilatlons to 
prepare a comprehensive rehabilitation plan and environmental impact 
assessment for these projects. In this connection, the Committee's-altention 
has been drawn to an analysis made by Audit on the expenditure of as. 691 
lakhs and Rs. 865.48 lakhs incurred on Dihang and Subansiri Dam Projects 
res~tively during April, 1982 to March, 1990 for completing investigations 
and preparing detailed Project Reports. An item-wise scrutiny or the detaUs 
of expenditure of Rs. 501.04 lakhs out of Rs. 691 lakhs incurred for Dihiml 
Project and Rs. 586.64 lakhs out of Rs. 865.48 lakhs incurred for Subansiri 
Project, of which details were available, indicated that only 20.73 per cent 
and 24.32 per cent of the expenditure of Rs. 501.04 lakhs and as. 586.64 
lakhs incurred respectively by the Board -on Dibang and Sllbansiri Projects 
were on collection of Hydrometeorological data and other survey works and 
the balance amounts. were incurred on other Items like land, mlscellan~us, 
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malntelllUlce, buDding tools and plant etc. Considering the fact that a 
substaDl1al percentage of the expenditure had been incurred for non-survey 
piu-po.es, the Committee, 'do not agree with the 'contention of the Ministry 
that the expenditure incurred since July, 1983 was justifiable for updating 
the data base. In the opinion of the Committee, incurrence of expenditure of 
IBch a ilzeable magnitude on Reports of those Projects which were facing 
adverse opinion from different quarters and ·whose feasibility were awaiting 
dearaDce for over 10 years also do not seem to be a prudent exercise. These 
facts further reinforce the apprehensions of the Committee expressed in 
their earlier Repdrt regarding incurrence of sizeable expenditure by the 
Brahmaputra Board incommensurate with any satisfactory result. The 
Committee, therefore, desire that the Ministry of Water Resources should 
look into the matter and take necessary measures with a view to 
ltreamIlnina the working of the Board and eUminating the possibilities of 
avoidable and infructuous expenditure. 
Blocking of funds due to idle equipments 
(S. Nos. 4 to ~Paragraph 73 to 75) 

11. Dealing' with the purchase. installation and operation of certain 
micro-earthquake recording equipment by the Brahmaputra- Board, the 
Committee in Paras 73, 74 & 75 of the Report had recommended:-

.. The areas of the proposed Dihang and Subansiri dam projects are 
situated in a seismically active region. With a view to conducting 
micro earthquake studies .in the vicinity of these projects, the high 
level Committee for utilisation of water resources of the Brahmaputra, 
in its meeting held in February. 1980 decided that micro earthquake 
recorders should be installed in the areas surrounding both dll11l sites. 
The Committee, however, find that the protracted procedure followed 
by the various agencies and departments of Government of India took 
more than 4 years to finalise the detaii~ for the equipment in question 
and consequently the supply order for import of 8 units of DR-200 
digital type MEQ recording system could be finally placed by the 
Brahmaputra Board on a foreign firm through their Indian agent only 
in November. 1984. The Committee are not convinced by the 
arguments adduced by the Secretary, Ministry of Water Re~urces 
that "lot of processing is involved when the instruments required are 
of special variety and special type and if there is foreign import", as 
the facts narrated in the succeeding paragraphs clearly reveal that 
despite unduly long time taken by various agencies in finalising the 
relevant details there was not only failure in stipulating proper terms 
and conditions in the' contract for ensuring operational efficiency of 
the sophisticated instruments but also lack of serious approach on the 
part of the Brahmaputra Board to effectively safeguard their financial 
interests. 
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All the 8 imported sets of recorders costing Rs. 23.65 lakhs were 
received in August, 1985. The Committee are surprised to find that 
inspite of the fact that warranty for these sets was only for one year, 
the joint inspection of the sets was not conducted immediately on 
receipt and was only conducted in January, 1986, when one set was 
found defective. The sets were installed in January, 1986. It is 
unfortunate to note that all the Seven sets became defective and 
inoperative one after another. The dates of occurrence of defects in 
these sets were May. 1986, September, 1986. November, 1986 and 
January. 1988 (Four Sets). The Committcc are deeply concerned to 
find that the Brahmaputra Board sent the defective sets to the Indian 
agcnt of the firm at Bombay only in December. 1991 after an 
inordinate delay. These sets were eventually repaired between June, 
1992 and January, 1993 at an additional cost of about Rs. six lakhs. 

The Committee are distressed to find that there was an unconscion-
able delay of about five years on the part of the Brahmaputra Board 
in getting the defective instruments repaired. They are n,?t convinced 
by the arguments advanced by the Ministry that the details of the 
defects in the equipments had to be ascertained and pin-pointed by 
the expert agency and that the location of installation sites in the 
interior places of Assam and Arunachal Pradesh delayed the whole 
proccss. The other plea advanced by the Ministry that due to the 
decision to go slow on Dihang and Subansiri Projects, the 
Brahmaputra Board went slow on repairs of defective sets is also not 
tenable as the Brahmaputra Board had stated in Octo~r, 1990 in 
reply to the audit observation that the field study had to be completC!d 
by ot~er instruments and that the defective sets after repairs would be 
utilised in some other projects. The Committee are convinced that 
there was gross negligence on' the part of concerned authorities in 
pursuing the matter with the agent for getting all the defective sets 
repaired in time with the result that two imported sets could not be 
utilised at all and even the other six sets were very inadequately 
utilised as they remained operational only for a pe!iod ranging from 
86 dnys'to 218 days right from. their installation in January. 1986. This 
clearly ... shows that the entire expenditure of about _ Rs. 30. lakhs 
incllrFcd on the procurement of these eight sets proved to ~ totally 
lnfrucluous in the view of the Committee. The Committee recommend 
that an enquiry should be instituted with a view to fIXing responsibility 
for the unduly long ~elay on the part of the eoneern~ aUlli,oritics to 
lake limely steps for getting the defective sets repaired. The Commit-
tee would like to stress again the environmental importance of ,the 
project and emphasize that no Slippages should be allowed to hamper 
the progress of the project. The Committee would therefore, like to 
know the outcome of this enquiry within a period of three months and 
further action taken thereon." 
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12. In t)1eir Action Taken Replies the Ministry of Water Resources have 
stated:--

"Based on the recommendations of the Public Accounts Committee to 
institute an enquiry for fixing responsibility for the delay in getting the 
mi<;ro earthquake sets repaired, Ministry of Water Resources consti: 
tuted a one Man Enquiry Committee Comprising Dr. P.P. Vaidyara-,,, 
man, Director Central Water and Power Research Station, Khadak-' 
wasla, Pune to examine all the issues appearing in Paras 73, 74 and 7S 
of this PAC report, to make recommendations for improving the 
situation and also to fIX responsibility for the dealy in getting the 
micro earthquake sets repaired. 

The enquiry officer has opined that due to the involvement of a 
number of agencies/departments as also the cumbersome and time-
consuming procedure for obtaining clearance for procurement of the 
instruments and release of foreign exchange, it took one year and two 
months from the time for request for release of foreign exchange to 
the time for placing purchase order. In regard to the terms and 
conditions contained in the supply order to the company in USA. the 
enquiry officer has opined them to be generally in order as a clause 
was . included for replacement of defective units during warranty 
aeco~ing to normal practice. It would have been desirable to have a 
provision for training of local staff in the erection, maintenance and 
operation of the equipment as well as die responsibility of repairing 
the equipment at site by the manufacturer's agent in India when 
warranted. In future, this clause would be incorporated in the supply 
order for all sophisticated imported equipments to avoid operational 
and repair problems. 

The recorders had collected data at site for periods varying between 
2~ months each on an average. Th~se data are spread over a 
sufficiently long period so as to be useful for pre-impounding seismic 
evaluation of the sites. The import of these units therefore has served 
its, purpose to that extent so f~r. 

On the issue of delay in getting the units repaired, the enquiry 
officer. has opined that the multipllcity of organisations involved, the 
prevaiiling system of obtaining clearance for procurement of spares 
from, overseas, the sophistication and delicateness of the equipment, 
diffrcult· site 'conditions and the non-availability of trained personnel 
with the Brahmaputra Board had all contributed to the delay in 
getting the micro-earthquake units repaired. Considering these factors, 
the enquiry officer has stated that it is not possible to specifically 
pinpoint any p~rticular individual re~ponsible for the delay. 

_.' Suggestions made by the enquiry officer concerning the terms of 
"'; : .. upply ~ 9rder, training of the engineers for basic operation and 

maintenance and the handling of such issues by a designated individuat. 
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senior officM of the Brahmaputra Board have been accepted for 
future course of action." 

13. As regards the nature of equipments procured by the Brahmaputra 
Board, the Enquiry Officer in his report is stated to have observed: 

"It is also evident that the Brahmaputra Board does not have 
necessary experience in handling the sophisticated equipment, the 
experience on which even at CWPRS or other organisations is very 
limited. In retrospective it might have been better to go in for an 
analogue type instrument but the reasons that prompted for going in 
for the highly sophisticated equipment, with inexperienced and lack of 
proper staff at Brahmaputra Board, are not really apparent. 

14. In their earlier Report the Committee had expressed their distress 
over an unconscionable delay of about five years on the part of the 
Brahmaputra Board in getting eight deCective imported sets oC micro 
earthquake recorders equipments repaired. They had Cound gross negligence 
on the part of concerned authorities In pursuing the matter with the agent 
Cor getting all the deCective sets repaired in time resulting in two imported 
sets being not utilised at all and the other six being used inadequately as 
they remained operational only Cor a period ranging Crom 86 days to 218 
days right Crom the installation in January, 1986. Pointing out that the 
entire expenditure of about Rs. 30 lakbs incurred on the procurement of 
these eight sets had proved to be totally infructuous, the Committee had 
recommended that an enquiry should be instituted with a view to fixing 
responsibility for abe unduly iong delay on the part of the concerned 
authorities to take timely steps for getting the defective sets repaired. From 
the Action Taken reply furnished by the Ministry it is seen that the Report 
of the enquiry conducted in pursuance of the reconimendatlon of the 
Committee has confirmed certain vital omissions concerning the terms and 
conditions contained in the supply order to the company in USA, nature oC 
the equipment selected for Import, training of personnel for operational 
maintenance, handling etc. The ellquiry Report is stated to have conduded 
that the Brahmaputra Board does not have necessary experience in h"'dlinl 
the sophisticated eqUipment, the experience on which even at Central" Water 
and Power Research Station or other Organisations is very limited_and that 
"it might have been better to go for an analogue type instrument bat the 
reasons that prompted for going In for high sophlstlc,:ated equipment with 
inexperienced and lack of proper statY at Brahmaputra Board, is not really 
apparent." As regards the terms and conditions contained in the supply 
order to the Company In USA, the enquiry omcer luis pointed that It would 
have been desirable to have a provision Cor training of local statY in the 
erection, maintenance and operation of the equipment as well as the 
responsibility of repairing the equipment at site by the manufacturer's apnt 
in India when warranted. The enquiry offIcer has however, slated that It 
would not be possibh to specifically pin-point any particular indlvldu" 
responsible for th' d~lay in getting the defective sets repaired due to several 
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facton like mUltiplicity of organisations involved, the prevailing system of 
clearance for procurement of spares from overseas, sophistication and 
delicateness of the equipment, difficult site conditions, the non-availability of 
trained personnel with the Brahmaputra Board etc. The Committee take a 
serious view of the omissions and do not find any justification for the 
inadequacies in the terms and conditions of the contract and the failure to 
take note of the topographical conditions of the area and availability of 
personnel with the Board etc. While 20il12 in for procurement of such costly I 

and sophisticated equipments. They therefore, desire that the Ministry of 
Water Resources should look Into the matter and take appropriate 
remediaVcorrective measures so as to obviate recurrence of such cases in 
future. 



CHAPTER R 
, 

RECOMMENDA'J'I0NS:I OBSERVATIONS" WHIQH lJA VB BEEN 
AC.CEPTED, BY GOVERlIlMl;NT 

; 1 • Recommendations 

The : ar~as 'df the proposed' Dihangand, 'Subansiri dam projects are 
situated itt a seismically active region. With'li view '1'0 conducting micro 
earthquake, 'studies in the 'vidnity of these projects, the high level 
'Cominittee for utilisation ,of water' resources of the BrahlJllliputra, in its 
mceting held in~February .. 1980 decidco that mi<;ro eaJ1hq~e recorders 
should be ,installe~ in the areas surrounding both dam sites l , ,The ,Commit-
tee, bowever, finq<th~t the protracted procedure followed by thevanous 
agencies anddepartme~ts, oJ Government of India took mote than, 4 years 
to finillise the details for the eqi.lipment in question and consequently the 
suppiy order for import of 8 'units of OR-200 digital'type MEQrtcdrding. 
system could be finally 'placed by the Brahmaputra Board On a foreign firm 

,'through theirindtall' agent, only iii November, 1984. The Committee are 
'not convinced, by the arguments., adduced by the Secretary, Ministry of 
Water,Resour~es that ':Iotofprocessing is involv.ed when the instrume~ts 
,requircQ- arc' ofspec~al \lariety and speciaf type and if tbere is 'fore~$n 
,import", as ,the JactsJlarnJted in the succeeding paragraphs clearly reveal 
i,lw dcsp~te, unduly long time t<lkcn by various agencies in finalising1he 
r¢'lc~ant deta~is ~here was not only failure in stipulating proper terms and 

. conditions, in the: contract for cnsuring operational effiCiencyof·the 
sophiSticate<finstruni.ents but also lack of serious appr.oach on the 'part,· of 
the Brahmaputra Board to effectively ~fcguard their financiJlI jmcrC$ts. 

AlIi,the 8 4mported sets of recorders costing Rs. 23.65;.Jakhs;~re 
receiVed'in August, 1985. The Committee are surprised to find that inspite 
of the fact that warranty for thcse sets was only for one year, the joint 
inspection of the sets was n6't'tbhdtictcu immediately on receipt and was 
,only: cond\lQted)n J~uar:y:~ 1986. ~heJl o~!c ,s,et,was found defective: The 
,~ts,~ere iqstalled in }a~uar'y ~ 1986. It is unfortuna'fe to note that'al} the 
'~~ycnsets becante qeJective and iil0pel'atiylc 'one' after another. The'dlltes 
~f o~u'rrencc o~ defc~~s:l,n thesc' sets' were May; 1986, Septembet; "1~6, 
,'N?~ew"cr, 1986 ~h~ January, ]988 ,(Fdtlrsets).· The Committte!'re deeply 
cottternedto fmd that the BraiJnt'aputm;:Board,licnt<t'he defechves¢ts,,to 

i:the;Indian agerit~of the firm at Bombay only i~Decembcr. ~991 aft,er an 
; ~nordillate ,dclay:.·J"bcse s~.s were c~enlually repaj~ed ,l:Je~wcr~ June, 1992 
and',January'.A993li lJtan additional,cost of ~bQtJt Rs .. six .lakhs.· , . . ,"' -. .'.' . . . . '. 

: ~!'J,~F ,;Qm}!ll,i~.t~e are ,distTe;-sc,d! tQ, ~~?d that there was an lJnconscio,nable 
,:~W~ .qf_q~~ut llre y:c,~rs ~1~,~.11e pal:t o£'fbc ~ra~m~pli,~ra B~ard in 'getting 
the dofectlve lDstruments rcpan"cd. They' arC fiot' convInced ,by the 

:.' -;f!'".:ffi"q;;>:-· _.~~; :1' 1: ':C' :;"'! " _' -: .p.i' . 

" il 
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arguments advanced by the Ministry that the details of the defects in the 
equipments had to be ascertained and pin-pointed by the expert agency 
and that the location of installation sites in the interior places of Assam 
and Arunachal Pradesh delayed the whole process. The other plea 
advanced by the Ministry that due to the decision to go slow on Dihang 
and ·Subansiri Projects. the Brahmaputra Board went slow on repairs of 
defective sets is also not tenable as the Brahmaputra Board had stated in 
October, 1990 in reply to the audit observation that the field.study had to 
be completed by other instruments and that the defective sets after repairs 
would be utilised in some other projects. The Committee are convinced 
that there was gross negligence on the part of concerned authorities in 
pursuing the matt~ with the agent for getting all the defective sets 
repaired in time with the result that two imported sets could not be utilised 
at all and even the other six sets were very inadequately utilised as they 
remained operational only fQr a period ranging from 86 days to 218 days 
right from their installation in January. 1986. This clearly shows that the 
entire expenditure of about Rs. 30 lakhs incurred on the procurement of 
these eight" sets proved to be totally infructuous in the view of the 
Committee. The Committee recommend that an enquiry should be 
instituted with a view to fixing responsibility for the unduly long delay on 
the part of the concerned authorities to take timely steps for getting the 
defective sets repaired. The Committee would like to stress again the 
environmental importance of the project and emphasize that no slippages 
should be allowed to hamper the progress of the project. The Committee 
would therefore. like to know the outcome of this enquiry within a period 

. of three months and furtlaer action taken thereon. 
[SI. N~s. 4. 5 & 6 (Paras '73. 74 and 75) of Appendix III of Forty-ninth 

Report of PAC, (Tenth Lok Sabha) 

Action Taken 

Based Of! the recommendations of the Public Accounts Committee to 
institute an enquiry for' fixing responsibility for the delay in getting the 
micro earthquake sets repaired. Ministry of Water Resources constituted a 
OJl"e Man Enquiry Committee comprising Dr. P. P. Vaidyaraman, Director 
Central Water and Power Research. Station. Khadakwa51a, Pune to 
examine all the issues appearing in paras 73, 74 and 7S of this PAC report, 
to make recommendations for improving ~he situation and also to fIX 
responsibility for the delay in getting the micro ear!hquake sets repaired. 

The enquiry offic~r has opined that due to the involvement of a number 
of agencies/departments as also the cumbersome and time-consuming 
prOCedure for obtaining clearance for procurement of the instruments and 
release of foreign exchange. it took one year and two months from the 
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time for request for release of foreign exchange to the time for placing 
purchase order. In regard to the terms and conditiori~ contained in the 
supply order to the company in USA. the enquiry offiCer has opined them 
to be generally in order as a clause was included for replacement of 
defective units during warranty according to normal p~aetiee. It would have 
been desirable to have a provision for training of local staff in the erection, 
maintenance and operation of the equipment as well as the responsibility 
of repairing the equipment at site by the manufacturer's agent in India 
when warranted. In future. this clause would be incorporated in the supply 
order for all sophi'sticated imported equipments to avoid operational and 
repair problems. 

The recorders had collected data at site for periods varying between 
2-6 months each on an average. These data are spread over a sufficiently 
long period so as to be useful for pre-impounding seismic evaluation of the 
sites. The import of these units· therefore has served its purpose to that 
extent so far. 

On the issue of delay in getting the ~nits repaired, the enquiry officer 
has opined that the multiplicity of organisations involved, the prevailing 
system of obtaining clearance for procurement of spares from overseas, the 
sophistication and delicateness of the equipment. dificult site conditions 
and the non-availability of trained personnel with the Brahmaputra Board 
had all contributed to the delay in getting the micro-earthquake units 
repaired. Considering these factors. the enquiry officer has stated that it is 
hot possible to specifically pinpoint any particular individual responsible 
for the delay. 

Suggestions made by the enquiry officer concerning the terms of supply 
order, training of the engineers for basic operation and maintenance aCid 
the handling of sueh issues by a designated individual senior officer of the 
Brahmaputra Board have been accepted for future course of action. 
Further Audit Observations 

The Ministry stated "The recorders had collected data at site for periods 
varying between 2-6 months each on an average. These data are spread 
over a sufficiently long period so as to be useful for .pre-impounding 
seismic evaluation of the sites. The import of these units therefore has 
served its purpose to that extent so far." In this connection it lIlay be 
mentioned here that 8 sets of DR 200 digital type Micro Earthquake 
Recording System were purchased by the Board to study micro-earthquake 
effects at the dam sites of Siang (Dihang) and Subansiri Dam Projects. Out 
of eight sets, one was originally defective (No. 9053), one' was lying in 
stores and subsequently found defective at the time of installation 
(No. 9059) and the other two sets (Nos. 9057 and 9(47) were also 
developed defects and withdrawn from the site in May 1986 (No. 9057) 
and September 1986 (No. 9047). Thus. out of 8 sets, 2 sets were not at all 
utilised and other 2 sets were utilised only for 129 days (No. 9057: 22.1.86 
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to May 1986) and 86 days (No. 9047: 1.7.86 to 23.9.86). The Board stated 
in, October 1990 ihat it did not consider it necessary to get the deteCtive 
Sets repaired immediatCly as the field study was cOmplcited by 'other 
instruments. Since the fiCld study of these projects,'as stated by the Board, 
was .completed by other instruments. putchaseof the abovementioned 
four sets could have been avoided. . .. ' . 

'The Ministry stated "On thcissuc of delay in 8etting the units;repaireci, 
'the enquiry officer ha'S . opined that the' multiplicity ~f. organi$ations 
involved, the prevailing system of obtaining clearance for procurement of 
spares 'from overSeas, tlie sophistication and delicateness of the equipment, 
difficult site conditions and the non-availability of trained person~el with 
BAhmaputraBoard had all contrH)utcd to the delay i~ get\ing the micro-
earthquake .,.nils rcpaircQ'·, .• t. may be m~ntiQned here that topographical 
CGnditioP$. ~f. tbe; ,..reas wherein mic(<:l-.carthquake se~ were iOstalled, ~d 
the facts regarding pon-.availability f of ~ trained ~rsonnel wit". the Board 
were known to the Board. Therefore. thc Board should have considered 
these aspects before going in for procuremellt of such costly and 
~phisticiltC4 cqu~pm'~ilK In' this' connet:tion the Enquiry OffiCer also 
meQtionc::d'in hls', rc;pw(that hit' is 'also' evidcnt that the' Brahmaputra 
Board doelinot have ~eccssary expctic nee in' h~ndling' the sophisticated 

· ,e,(n~Wm.~n~. jh,c" ~~pe~ic'J)'cc on ,which even at cWPRS ,or othet organisa-
.;lioris i~ very 11il1}i~~d, 'In rc~ro~p.~cti"c· it n'Ijg~1t h~ve! ~en bett~t to $0 iit for 

8J) ~nalogu~ ~pc)nstrunicnt'but the reasons ,that ptoriiptedforgoihgin for 
.. ' t~~ (l\ably ~oph.i~t;i~ated. ~q~ipment. with. inexpc;ri~cedand la~k of pro'per 

staff at Brahmaputra Bollrd. is not really appar'trit". . ' , .. 

AE"mentionc<i: In, page 9 of. the Report ,.o( t~e~nquiryOfficer, 
equipment NQ. 9055 and,not 908~ as ll1\lntioncd, in the. En~r)' Report was 

· : Dpcrated ,for 27fldaYI!'and.:not.16S days as indicat,c;d,.in th~ Pt,\~:.$ repprt. 
The . eight. '$Ct~ of; MEa, cquipments purchaS¢ by ~~e. Bo.ard, .bq~~yCJ: ,. Hid 
not include any such number of sets. Insteaq, the number of sets 
purchased by the Board are 9046. l)()~7. 9053;;~~; '9055,190,517, 9088 :-and 
>9Os.~ :and the actual'clttent 'ofutilnmtio.J1'of cad) iot:these instr~l1\ents were 

:!indicated at para 68 (page 28),of:t.hl':' PAC:$: R-cpQrt. This ~tmay be 
'r"~xamined and eorrect position: m.ay ,be 'f.croorded i po the ATN. 
~"~ "~I:'; ::~ ,-, 't", '; ~:. i; i,' ~", , ,:.;'. '} ; . 
. ' Intiuultiml ~r CQ'rred .<pOi$.tion.~n .the workillg pf meter, No., ?OSS by 
·;p.Jiaistr.y:of, Water, R~ .. «;es,' 'i; . . '. '. , . 

I', ;;';~f~~I<OFTC;C~:~'~ber:q(¥F'nic~~r',i.C;; ~~~uh' h~~ w~rkel~or 1~5 days 
I, (2~.1;86,to 5~7;186)jnitially..",n~ had ';'!or~~,d.a.gllin for 139, dayS (1f .n.8fto 
• 3J,.~.87).aftc;r r~i~~t~i<¥1' Hellccjt hadwoi"ke'~ (~r,a, t9,tal '~riodof 304 
.. ~ys.~:: ... : ...... : .. " .... ;:., , " ",,;: .. '" 

::. [~iQis~y ,'~of vJ.~tcr Rcsoorcc's rn:.·"NO.:23116191-JR<:I.ERIlOOO · ,dated ·2$S.94Jl;.- .. '. ":,, '.1 " /,.,!, . .... .-, ,::.-.1.' ';c :.,,} .. , : :';, 

. ~.. " ';0 1 '" • <:;' ':li:r ".' :;;;1, ".',,;~. ,d:· ::,;,":i:7-



CHAPTER-DJ 

RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMIT· 
TEE DO NOT DESIRE TO PURSUE IN THE LIGHT OF THE 

REPLIES RECEIVED FROM GOVERNMENT 

-NIL-
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CHAPTER-IV 

RECOMMENDATIONSIOBSERV A TIONS REPLIES TO WHICH 
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE AND WHICH 
REQUIRE REITERATION 

Recommendation 

In the absence of effectively harnessing the huge water resour~es of the 
'north-eastern region. this region has perpetually been beset with acute and 
complex problems of floods. bank erosion and drainage congestion. With a 
view to overcome the havoc created hy these uncontrolled water resOurces 
and to utilise them for irrigation. hydro-power navigation and other 
beneficial purposes. the Government of India constituted the Brahmaputra 
Board on 31 December. 1981 to carry out surveys and investigation in the 
Brahmputra Valley (including Barak Valley)" and prepare a Master Plan for 
control of floods and bank erosion and improvement of drainage in this 
valley. The Board was also to prepOlrc detailed reports and estimates in 
respect of dams and other pro.iects proposed in the Master Plan, as 
approved by the Central Governmcnt and to undertake the construction 
and maintenance of the approved projects. Due to enormity of the task, 
the work of preparation of Master Plan was. devided into three parts: 
Part-I dealing with the main stem of the Brahmputra river; Part-II dealing 
with the Barak river and its tributaries; and Part-III dealing with the 
tributaries of the Brahmaputra and the rivers of Tripura. The targeted 
dates of preparation of these three parts of the Master Plan were 
December. 1986; March 1988; and March. 1990 respectively. While Parts I 
and II of the Master Plan were prepared and submitted to th~ Ministry of 
Water Resources arid concerned State Govts. etc .• almost within the target 
dates. the Committee arc unhappy to find that the preparation of Part III 
of the Master Plan is yet to be completed even after a lapse of three years 
from the target date in March. 1990. What is more disquieting is the fact 
tlfat even the updating of the Parts I & II of the Master Plan submitted as 
early as in December. 1986 and March. 1988 respectively on the basis of 
comments received from various quarters still remains to be achieved. The 
Committee are unhappy over the abnormally long time taken in the 
completion of the different parts of the Master Plan. Keeping in view the 
enormous benefits envisaged to the entire region in the implementation of 
the Master Plan. the Committee emphasizo that·concerted efforts should 
be.made by all concerned to urgently complete the remaining activities on 
all the' three parts of the Master Pla'n so that its eventual clearance by the 
Ministry is considered. 

[SI. No. 1 of (Para 70) of Appendix-III of Fortyninth Report of PAC, 
(Tenth LOlc Sabha)] 
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Action Taken 
Updating of the Master Plan Part I (dealing with the main stem of 

Brahmaputra river) is in progress. As the flood management measures of 
the main stem is cJoscJy interlinked with those of its tributaries covered 
under the Master Plan Part-III (dealing with 38 tributaries of Brahmaputra 
and 8 rivers of Tripura) it is essential to integrate both the Master Plans. 
The job of integrating the flood management measures could be taken up 
in right earnest from 1993 after completion of Master Plan of the 
tributaries and is targeted for completion by March 1996. 

Updating of the Master Plan Part-III (dealing with the river Barak and 
its tributaries) is scheduled for completion by October 1994. 

Updating of Master Plan. Part-III. based on the comments received from 
the concerned State Govcrnmcnt and Departments of Central Govern-
ment. is being carried out along with Master Plan. Part I and is scheduled 
to be completed by March 19%. 

[Ministry of Water Resources 1.0. No. 23/16J91-JRClERlI000. 
dated 25.8.94] 



Recommendation 

The total estimated expenditure on the execution of the three facets of 
the Master Plan is of the order of Rs. 55.333 crores. and the break up of 
this expenditure for parts I. II and III is Rs. 32.085 crores (1983 price 
level). Rs. 2500 crores (1988 price level) and Rs. 20.748 crores (1992 price 
level) .. Obviously. these estimates will further escalate if- these are 
recalculated at the current prices. According to the Ministry of Water 
Resources the updating of Parts I ,lI1d II of the Master Plan would be 
completed by March. 199* and March 1993 respectively. Further the work 
on the completion of Part III of the Master Plan would be completed by 
March. 1993 and overall investigation of Part I and those of the tributaries 
of the Brahmaputra would be completed by March. 1995. The quantum of 
achievements made thus far in the finalisation of the different facets of the 
Master Plan clearly reveals laek of urgency and seriouness on the part of 
the concerned authorities. The Committee emphasize that serious efforts 
should be made to complete the pcnding activitles-- of formulating the 
Master Plan in accordance with the aforesaid forecasts. In view of the 
enormous financial requirements for the execution of the Master Plan. a 
comprehensive scheme should he chalked out by the Ministry of Water 
Resources in consultation with the other concerned authorities for a phase-
wise execution of the Master Plan. It is understood that part of the 
financial requirements are proposed to he met by taking assistance from 
the Glohal Investment Fund. The Committee urge that all necessary steps 
to tie-up this assistance should be taken well in advance. Meanwhile. 
efforts should be con'tinued to he made to resolve the objections raised by 
various State Governments expeditiously so that there is no slippage on 
this account. The Committee would like to know the details in this regard, 

[SI. No. 1 (Para 71. of Appendix-III of the fortyninth report of PAC. 
(Tenth Lok Sabha)] 

Action Taken 

Brahmaputra Board have intensified its efforts to complete updating the 
Master Plans in accordance with the schedule and the same has been 
incorporated in the annual action plan of the Board for the year 1994-95. 

Execution of the Master Plans is the responsibility of the concerned 
State Governments having territorial jurisdiction over the Brahmaputra 
and Barak Valleys. Financial allocations have been made to individual 
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States by the Planning Commission under Flood Control for flood 
management within their respective territories and the State Governments 
have been advised to implement the Master Plans by fixing priorities and 
in accordance with the availability of funds at their disposal. 

Eight major storage projects are under investigation by the Brahmaputra 
Board. These are mega projects and would need substantial i~vestments. 
As a starting point; one of .the projects viz, the Tipaimukh Multipurpose 
Project in the Barak Valley was posed for financial assistance to the Global 
Infrastructure Fund (GIF) of Japan. Ministry of Water Resources has beel\. 
pursuing the States of Assam, Manipur and Mizoram to permit 
Brahmaputra Board to complete investigations for rehabilitation works on 
account of submergence due to construction of the Tipaimukh Dam. 
Recently some positive indications from the Government of Manipur have 
been received. 

Ministry of Water Resources has been pursuing with the Government of 
Arunachal Pradesh seeking their concurrence for Brahmaputra Board to 
undertake investigations concerning environmental impact assessment for 
Dihang and Subansiri Multipurpose Projects and complete their detailed 
project report. The projects in parts or as a whole can be posed for 
funding only after detailed project reports and Master Plans have beeJl 
formulated. 
[Ministry of Water Resources 1.0. No. 231.l6'91-JRC£RIlOOO 

dated 25-8-94. 



Recommendation 

The Committee note that an expenditure of about Rs. 64.77 crores has 
been incurred upto March, 1992 over the various activities undertaken by 
the Brahmputra Board since its coming into being in 1981. The Committee 
are unhappy to find that the results achieved are far from satisfactory. For 
"ihstance. Part III of the Master Plan which was to be completed by March, 
-1990 is yet to be completed. The Board has not undertaken the execution 
of any of the flood protection works so far identified in the Master Plan. 
Inspite of the fact that there is no progress in the execution of Dihang 
Dam Project and Subansiri Dam Project, project reports for which were 
submitted to the Govt. in July, 1983, the Board has incurred an 
expenditure of Rs. 11.99 crores upto March, 1992 for the collection of 
Hydromecorological data for updating the data incorporated in the project 
reports, submitted in July, 1983. The Board had also taken up the 
preparation. investigation, data collection of 30 identified drainage 
schemes. out of which it has been able to submit project reports in respect 
of 7 schemes only so far. The Board has taken up as of date of execution 
of only one schenfe viz .• the setting up of the North Eastern Hydraulic and 
Allied Research Institute. The Committee are distressed to find both time 
and cost over-runs in the execution of this scheme. The Institute originally 
stated to be completed by March, 1993 is now scheduled for completion in 
April, 1994, resulting in cost escalations to the tune of Rs. 26.24 lakhs. 
The Committee find that delays in implementation have resulted in 
infructuous expenditure on updating data and avoidable cost and time 
over-runs. The Committee take a serious· view of all these aberrations on 
the part of the Brahmputra Board and urge the Ministry to look into the 
matter and initiate necessary steps immediately to improve the working of 
the Board eliminating the possibility of incurring any further avoidable 
e~cnditure. 

[SI. No.2 (Para 72) of Appendix-III of the forty ninth report of PAC, 
(Tenth Lok Sabha)] 

Action Taken 

Field investigations for Part III of the Master Plan (38 tributaries of 
Brahmaputra river and8 rivers of Tripura) have been completed and the 
reports circulated to the concerned agencies of Centre and the States for 
their comments in the year 1993. These agencies are being pcrs\led by the 
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Brahmaputra Board for suggestions and comments to bc incorporated in 
finalising the Master Plan. Special emphasis has been laid towards activities 
related to this Master Plan in the 1994-95 annual plan to speed up its 
completion. 

The Master Plans prepared by the Brahmaputra Board and circulated to 
the States are meant for guiding the States in executing flood management 
projects by them. The responsibility for execution of flood management 
works lies with the State governments in accordance with priorities within 
the limitations of the available funds. 

The Detailed Projects Reports (DPR) for Dihang and Subansiri Projects 
could not be completed for want of clearance from the government of 
Arunachal Pradesh to permit Brahmaputra Board for carrying out investi-
gations to prepare a comprehensive rehabilitation plan and environmental 
impact assessment for these projects. Ministry of Wat~r:: Resources had 
taken up this matter with the Chief Minister of Arunachal Pradesh to 
convince the utility and allay their fears and concerns about these two 
projects. Further efforts are proposed to be made to get their concurrence. 
The expenditure incurred after July 1983 on the collection of hyd-
rometeorological data is justifiable for updating the data base. This helps 
in preparation of more realistic Project Reports. 

Thc Board has completed formulation of 10 drainage schemes till March 
1993 out of a total number of 30 identified schemes. The remaining 
schemes are being taken up for finalisation. 

The delay in execution of the North Eastern Hydraulic and Allied 
Research Institute. Rudreswar, North Guwahati were due to unforseen 
reasons. Factors such as the inability of the First contractor to complete 
the approach road, necessitating the award of work to anotlter contractor, 
and delay in grant of forest permit by the Forest Department for 
undertaking site preparation for the Institute contributed to delay in 
commencing the construction work of the model trays. After obtaining 
forest clearance, the construction work was speeded up and the Board has 
completed the model tray for operation in March 1993. 

Actio~ taken by the Ministry of Water Resources and the Brahmaputra 
Board on various issues as mentioned above have resulted in improving the 
working of the Board and would reduce the expenditure to minimum. 

Further Audit Observations 

The Ministry stated that the Detailed Project Reports for Dihang and 
Subansiri Dam Projects could not be ~mpleted for want of clearance from 
the Government of Arunachal Pradesh. In this connection it may be 
mentioned here that as per information furnished by the Board in June 
1990. the expenditure of Rs. 691 lakhs and Rs. 865.48 lakhs were incurred 
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by the Board on Dihang and Subansiri Dam Projects during April 1982 to 
March 1990. In replay to paragraphs 36.6.1 and 36.6.2 (a) of the Report of 
the Comptroller and Auditor General of India for the year ended 31st 
March 1990 (No. 11 of 1991)-Union Government (Other-Autonomous 
Bodies), the Ministry stated in October 1993 that the expenditure of 
Rs. 6911akhs and Rs. 865.48 lakhs were incurred on Dihang and Subansiri 
Dam Projects respectively during April 1982 to March 1990 in order to~. 
complete the invcstigations and to prepare detailed projects reports. Since 
both the Dihang and Subansiri Dam Projects were facing adverse opinion 
from different quarters, viz. the Government of Arunachal Pradesh, 
Central Water Commission, the Ministries of Irrigiation, Energy (Deptt. of 
-Power), Agriculture, Defence, Home and the Department of Environment 
. and also the feasibility project reports were awaiting clearance for over 10 
years, incurring of expenditure on these projects for preparadon of 
Detailed Project Reports was not a prudent exercise. 

Further. the Ministry stated in the ATNthat the expenditure incurred 
after July 1983 on the collection of hydrometeorological data was justifi-
able for updating the data base. In this connection it may be mentioned 
here that as mentioned in paragraphs 36.6.1 and 36.6.2 (a) of the aforesaid 
Audit Report No. 11 of 1991. Out of the total expenditure of Rs. 691 
lakhs and Rs. 865.48 lakhs incurred on Dihang and Subansiri Dam Projects 
during April 1982 to March, 1990, itemwise details of only Rs. 501.04 
lakhs (Dihang) and Rs. 586.64 lalchs (Subansiri) could be furnished to 
Audit by the Board in February 1991. From' the details it revealed that 
20.73 per cent (Dihang) and 24.32 per cent (Subansiri) of the expenditure 
of Rs. 501.04 lakhs and Rs. 586.64 lakhs respectively were incurred by the 
Board on collection of hydrometeorological data and other survey works 
and the balance amounts were incurred on items like land, miscellaneous, 
maintenance, building, tools and plant, etc., the details arc: as under:-

Items of works 

1 

Topographical survey 
Hydrometeorological observations 
Geological- Observations 
Investigatipn of construction 

materials 

Expenditure incurred by the Board 
from April 1982 to March 1990 

Dihang Dam 
Project 

(Rupees in lakhs) 

2 

20.69 
48.50 
33.67 
0.06 

Subansiri Dam 
Project 

3 

11.76 
45.52 
51.76 
~_.IS 



1 

Soil Survey 
Catcbment area survey 

Otber items viz. land, miscellaneous, 
maintenance. buildings, establish-
ment, tools and plan etc. 

2 

0.96 

103.88 
397.16 

501.04 

3 

2.S1 

142.70 
443.94 

586.64 

Reasons for incurring such huge expenditure on the items like land, 
miscellaneous, maintenance, buildings, tools and plant. etc. for the projects 
which were facins adverse opinion &om different quarters had not been 
stated by the Ministry. 
[Ministry of Water Resources, I.D. No. 231J.6AJI-JRC£MOOO dated 

25-8-94] 



CHAPTER V 

RECOMMENDATIONWBSERVATIONS IN RESPECT OF WHICH 
GOVERNMENT FURNISHED INTERIM REPLIES 

- NIL-

NIMDELHI; BHAGWAN SHANKAR RAWAT, 
20 December, 1994 , Chairman, 

Public Accounts Comminee. 
29 Agrahayana, 1916 (Saka) 
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No. No. 

1 2 

1. 7 

APPENDIX 

CONCLUSIONS AND RECOMMENDATIONS 

Ministry! 
Deptt. 

3 

Ministry of 
Water 
Resources 

ConclusionsIRecommendations 

4 

In their curlier Report the Committee had 
observed that the achievements made in the 
finalisation of the different facets of the Master 
Plan for control of floods, bank erosion and 
improvement of drainage in the Brahmaputra 
valley clearly revealed lack of urgency and 
seriousncss on the part of the concerned autho-
rities. Emphasising the need for early comple-
tion of pending activities of the Master Plan, 
the Committee had recommended that the 
Ministry of Water Resources should chalk out a 
comprehensive scheme in consultation with the 
other concerned authorities for a. phase-wise 
execution of the Master Plan. The Committee 
regret to note from the ~ction Taken Note that 
in further revision of the schedule given to them 
earlier. the target dates for compJetioJllbp-dat-
ing of the different Parts of the Master Plan 
have again been extended. As- per latest 
schedule. while up-dating of the Parts-I & III 
will he completed by March, 1996 only, report 
on Part II of the Master Plan is still under 
preparation after completion of the investiga-
tions. Considering the fact that the injtial 
targets for completion of Parts I to III were 
fixed as far ~ack as for pecember, 1986, Mardi, 
1988 & March, 1990 respectively, tbe Commi-
ttee regret that the Ministry of Water Resources 
have not been successful in eDsuriog fmalisation 
of the Master Plan. witb the desired degree of 
urgency and scpousness. Since the implementa-
tion of the projects included in the envisaged 
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2. 10 

3 

Ministry of 
Watcr 
Resources 

28 

4 

Plan are expected to create a profound impact 
on the development of the entire Region, the 
Committee would urge the Ministry to ensure 
that earnest efforts are made by all concerned 
to complete the remaining activities of all the . 
three parts of the Master Plan so that its 
eventual clearance by the Ministry is considered 
expeditiously. The Committee would like to be 
apprised of the progress made. 

Taking note of the fact that an expenditure of 
about Rs. 64.77 crores had been incurred upto 

March, 1992 on the various activities 
undertaken' by the Brahmaputra Board since its 
coming into bcing in 1981, the Committee in 
their earlier Report had expressed their 
unhappiness over the unsatisfactory results 
achieved by the Board. In this connection they 
had drawn particular attention to the fact that 
despite any progress having been made in the 
execution of Dihang Dam Project and Subansiri 
Dam Project .. the Project Reports for which 
were submitted to the Government in July, 
1983, the Board had incurred an expenditure of 
Rs. 11.99 crores up to March, 1992 for the 
collection/updating of hydrometeorological 
data. While maintaining that the action taken 
by the Ministry on various issues had resulted in 
improving the working of the Board and in 
reducing the expenditure io the minimum. the 
Ministry of Water Resources have in their 
Action Taken reply stated the expenditure 
incurred after July: 1993 on the collection of 
hydrometeorological data for Dibang' and 
Subansiri Projects was justifiable for up-dating 
the Data -'basi. According to the Ministry, the 
detailed project Reports for Dihang· and 
Subansiri Projects co,!ld not be completed for 
want of clearaQ~ from the Government of 
Arunachal Pr~ to permit Brahmaputra 
Board for ca.: out inv~"ig~tions to prepare 
a comprehenSive rehabilitation plan and 
environmental impact assessment for 
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29 

4 

these projects. In this connection the 
Committee's attention has been drawn to an 
analysis made by Audit on the expenditure of 
Rs. 691 lakhs and Rs. 865.48 lakhs incurred on 
Dibang and Subansiri Dam Projects respectively 
during April. 1982 to March, 1990 for 
completing investigations and preparing detailed 
Project Reports. An item-wise scrutiny of the 
details of expenditure of Rs. 501.04 lakhs out of 
Rs. 691 lakhs incurred for Dihang Project and 
Rs. 586.64 lakhs out of Rs. 865.48 lakhs 
incurred for Subansiri Project, of which details 
were available. indicated that only 20.73 per 
cent and 24.32 per cent of the expenditure of 
Rs. 501.04 lakhs and Rs. 586.64 incurred 
respectively by ·the Board on Dihang and 
Subansiri Projects were on collection of 
hydrometeorological data and other survey 
works and the balance amounts were incurred 
on other items like land, miscellaneous, 
maintenance. building, tools and plant etc. 
Considering the fact that a substantial 
percentage of the expenditure had been 
incurred for non-survey purposes, the 
Committee. do not agree with the contention of 
the Ministry that the expenditure incurred since 
July, 1983 was justifiable for updating the data 
base. In the opinion of the Committee, 
incurrence of expenditure of such a sizeable 
magnitude on Reports of those Projects which 
were facing adverse opinion from different 
quarters and whose feasibility were awaiting 
clearance for over 10 years also do not seem to 
be a prudent exercise. These facts further 
reinforce the apprehensions of the Committee 
expressed in their earlier Report regardiJlg 
incurrence of sizeable expenditure by the 
Brahmaputra Board incommensurate with any 
satisfactory result. The Committee, therefore, 
desire that the Ministry of Water Resources 
should look into the matter and take necessary 
measu!es with a view to streamlining the 
working of the Board and eliminating the 
possibilities of avoidable and infructuous 
expenditure. 
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3. 14 

3 

Ministry of 
Water 
Resources 

30 

4 

In their earlier Report the Committee had 
expressed their distress over an unconscionable 
delay of about five years on the part of the 
Brahmaputra Board in getting eight defective 
imported sets of micro earthquake recorders 
equipments repaired. They had found gross 
negligence on the part of concerned authorities 
in pursuing the matter with the agent for getting 
all the defective sets repaired in time resulting 
in two imported sets being not utilised at all and 
the other six being used inadequately as they 
remained operational only for a period ranging 
from 86 days to 218 days right from the 
installation in January, 1986. Pointing out that 
the entire expenditure of about Rs. 30 lakhs 
incurred on the procurement of these eight sets 
had proved to be totally infructuous, the Com-
mittee had recommended that an enquiry 
should be instituted with a view to fixing 
responsibility for the unduly long delay on the 
part of the concerned authorities to take timely 
steps for getting the defective sets repaired. 
From the Action Taken reply furnished by the 
Ministry it is seen that the Report of the 
enquiry conducted in pursuance of the recom-
mendation of the Committee has confirmed 
certain vital omissions concerning the terms and 
conditions contained in the supply order to tile 
company in USA. nature of the equipment 
selected for import, training of personnel for 
operational maintenance, handling etc. The en-
quiry Report is stated to have concluded that 
the Brahmaputra Board does not have neces-
sary experience in handling the sophisticated 
equipment. the experience on which even at 
Central Water and Power Research Station or 
other Organisations is very limited and that "it 
might have been better to go for an analogue 
type instrument but the reasons that prompted 
for going in for high sophisticated equipment 
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with inexperienced and lack of proper staff at 
Brahamaputra Board, is not really apparent." 
As regards the terms and conditions contained 
in the supply order to the Company in USA, 
the enquiry officer has pointed that it would 
have been desirable fo have a provision ~ for 
training of local staff in the erection, 
maintenance and operation of the equipment as 
well as the responsibility of repairing the 
equipment at site by the manufacturer's agent in 
India when warranted. The enquiry officer has 
however. stated that it would not be possible to 
specifically pin-point any particular individual 
responsible for the delay in getting the defective 
sets repaircd due to several factors like 
multiplicity of organisations involved the 
prevailing system of clearance for procurement 
of spares from overseas, sophistication and 
delicateness of the equipment, difficult site 
conditions. the non-availability of trained 
personnel with the Brahamaputra Board etc. 
The Committee take a serious view of the 
omissions and do not find any justification for 
the inadequacies in the terms and condtions of 
the contract and the failure to take note of the 
topographical conditions of the area and 
availability of personnel with the Board etc, 
while going in fer procurement of such costly 
and sophisticated equipments. They, therefore, 
desire that the Ministry of Water Resources 
should look into the matter and take 
appropriate rcmcdiaVcorrective measures so as 
to obviate rccurrence of such cases in future. 



PART-II { 

MINUTES OF THE Iml SITIING OF THE PUBLIC ACCOU~ 
COMMIITEE HELD ON 19 DECEMBER, 1994. 

J 
The Committee sat from IS()() hrs. to 1530 hrs. on 19 December .. 19· 

in Committce Room No. 'B', Parliament House Anncxc, New Delhi. 

PRESENT 

Shri Bhagwan Shankar Rawat - ChIlir11UJn 

MEMBERS 

2. Sqn. Ldr. Kamal Chau,dhary 
3. Dr.·J(..V.R. Chowdary 
4. Shri Jagat Veer Singh Drona· 
5. Smt. Gccta Mukherjee 
6. Shri Mohan Singh 
7. Smt. Krishnendra Kaur 
8. Shri S.B. Thorat 

SECRETARIAT 

1. Smt. P.K. Sandhu - Director 
2. Shri P. Sreedharan - Under Secretary 

REPRESENTATIVES OF AUDIT 

1. Sh. Vikram Chandra 
2. Sh. B.C. Mahey 

3. Sh. A. Satyavardhana 
4. Smt. Anita Pattnayak 
5. Smt. Suman Saxena 

Pro Director, Reports (Central) 
Pr. Director of Audit Eco. & 
Servicc Ministries 
Principal Director (Indirect Taxes! 
Director (Railways) 
Director, Rcports (AutonomolU 
Bodies) 

The Committee considered and adopted the following draft Reports. 
<a) xx xx xx 
(b) xx XX XX 
(e) Bramaputra Board, Guwahati-Idle Outlay [Action Takcn 

on 49th Rcport of PAC (10th Lok Sabha). 
(d) xx xx xx 
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2. The Committee authorised the Chairman to finalise these draft 
i.e ports in the light of the verbal changes suggested by Audit arising out of 
:actual verification and present the same to Parliament. 
~10: 3. xx xx xx 

• ! 

4. xx xx xx 

fABLIAMENT UBRAlll 
DIGITIZED 
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